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14.27 hrs. 

RAMPUR RAZA LIBRARY BILL 

THE MINISTER OF EDUCATION 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN): Sir, 1 
beg to move·: 

"That the Bill to declare the Ram-
pur ~  Ram Library to be an institu-
tion of na tional importance and to 
provide for its administration and 
matters connected therewith or 
incidental thereto, as paSSed by 
Rajya Sabha, be taken into consider_ 
ation." 

This is, what I hope will be, a 
totally non-controversial Bill. The 
Rampur Raza Library ha. grown out 
of the personal collection of the 
Nawabs of Rampul:, It has about 
15,000 manuscripts in Arabic, Per-
sian, Urdu, Hindi and Bome other 
languages and more than· 40,OOQ prin-
ted books in addition to 'l very large 
collection of valuable miniature 
paintings and objects of art. These 
books, manuscripts and .paintings of 
the Moghul and Rajasthani schools are 
invaluable for the study of and re-
search in various branches of Indian 
hiatory ancli culture, tPaz!tlcularly in 
Islamic history, culture and religion 
as well as the medieval period of 
Indian history. Scholars kom all over 
the world have been eoming and 
perusing this library and it is well 
know. to all scholars on these sub-
jects throughout the world. 

During the time of the late Nawab 
of Rampur this collection as particu-
larly enriched and its condition was 
improved. When the erstwhile State 
of Rampur was -merged the Nawab 
created a trust and its administration 
was vested in B 'Public trust. One 
of the former 'Members of this House 
was among the life trustees. I am re-
ferring to Col. B. H. Zaidi who ren-
dered and who has been rendering a 
great service to this Library. 

-Mov,!d with the recommendations 

lOuring hia lifetime the settler-
trustee, the late Nawab of Rampur 
~ oa e  the then Education in~ 
lster, Shri M. C. Chagla towards the 
end of 1965 and from then on there 
has been a great deal of consultation 
going on !between the Government of 
India and the Government of U'p. 
and the Trustees. The I'equest of the 
settler trustee was that the Govern-
ment of India might take over this 
important library and the collection, 
and the State Government of U.P. 
had endorsed that particUlar recom-
mendation. The State would conti-
nue to give financial assistance to the 
Library and the rest Of the asistance 
would come from _the Govern.m.ent ot 
India. It is housed in one of the finest 
buildings in Rampur. In fact it is one 
of the finest buildings of its type in 
Northern India. 

PROF. MADHU DANDAVATB 
(Rajaur): See that it is not spoiled. 

PROF. S. NURUL HASAN: I have 
come to you for authority and if I get 
the authority, as I hope I 'Will before 
the clOCk strikes 3.30, I will do my 
best. I can give this assurance. We 
will do our best it you also give your 
blessings and co-operation. The Board 
at Governors will be presided over by 
the Governor of U.P. ex-01fleio. Tbe 
present Na'Wab of Rampur will re-
main a ute trustee. So will Col. B. K 
Zaidi. Others will include scholars and 
specialists nominated, half by the 
Government of India and half by tiw! 
Government of U.p. 

With these words. I move. 

MR. DEPUTY -SPEAKER: Motion 
moved: 

"That the Bill to declare the 
Rampur Raza Library to be an 
institution of national Impartance 
and to provide for its administration 
and matters cOanected therewith 
or incidental thereto, as pasaed by 
Rajya Sabha, be taken Into conslde-
lI'ation." 

of the President. 
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SHRI NOORUL HUDA (Cachar). 
Sir. it is definitely a non-contro-
versial Bill. This library is one ot the 
largest libraries in Asia. We under-
stand very valuable manuscripts and 
books in Persian, Urdu and Arabic 
have been preserved here since 18th 
century out of the personal collections 
of the Nawabs and other distingu-
ished scholars. Adequate attention 
should be paid for the preservation of 
these books and manuscripts by 
applying modern methods of library 
science. Financial stringency should 
not come in the way of the preserva-
tion of such important libraries. Res-
ponsible officers should be deputed for 
collecting manuscripts and other vital 
tasks. It has been alleged in 
certain newspapers of course 
not concerning this particular 
library. that very impor-
tant ~n  valuable manuscrirplts find 
their way to foreign countries. I do 
hope that the Ministry of Education 
w'ould- devise ways and means to put 
an end to this kind of vandalism. 

Coming to clause 5, since indepen-
denCe it has been the "'practice of this 
Government to appoint the Governor 
of a State as ex-otfi.cio Chairman of 
such institutions. I suggest that in-
stead of that a distinguished non-con-
trover'sial educationist should be 
apPointed as Chainnan of such impor-
tant libraries. Some other officers are 
also made members of the Board. I 
teel these officers are liable to be 
transferred from ti11le to time. These 
officers should stay here permanently. 
I also submit tl1at one of the emp-
]oyees should be associated with the 
conduct of the affairs of the library, 
because the employees haVe been 
working there for a long time and 
they have rich and va1118ble exper-
ience, which.,hould be put to use. 
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SHRl Y. S. M:AHA.JAN (Buldana): 
Sir. I am glad Government haa come 
forward to declare the Rampur Raza 
Library as an institution of national 
impOrtance and provide for its admi· 
nistration and other matter.. The 
Nawabs of Rampur have built up the 
library during the last 200 years. It 
consists of a very valuable collection 
of books and manuscripts and works 
of art. In 1964 the Nawab ,of Loharu 
donated his 3000 bookB and 400 manu-
scripts to this Ubrary; and so, it 
contains the most authoritative collec-
tion of Ibooks on GhaUb. This is the 
aecOIid largeat library for oriental 
studies in Asia. next to Tashkent and 
scholars from all over the world go 
there tor research work. 

The Board will cOnsist of 14 mem-
ber.. " will be nomlnated by the 

Government of India and 3 bY th. 
U.P. Government. 8hr! Syed Murtua 
Ali Khan will be the Vice-Chairman. 
The Bill also provides for the nomi-
nation of a descendant of the late 
Nawab Sir Syed Raza Ali Khan as a 
rnemlber of the Board. It is a good 
provision because the two are connect-
ed with the family of the Nawab of 
Rampur and they will be vitally 
interested in the smooth running and 
development of the library. 

The building is very flne but the 
people coming from different parts of 
the world would like to have a hostel 
to stay on. Unless you have a good 
hostel, scholars cannot make proper 
use of the library. The provision of 
RB. 10 lakhs in the fifth plan and Rs. 2 
lakhs for this year is welcome. But 
this will not cover, I am afraid, the 
expenditure for the hostel construc-
tion. 

Just as the Government has taken a 
good step in this direction, it should 
also consider taking under its control 
the collections which we find in a 
number of maths and bhandaras run· 
by .Jains and other religious sects in 
this country. Valuable literature of 
ancient tImes Is rotting and it Is not 
being preserved properly because pre-
servation is a very difficult task. It 
requires scientific methods which have 
been evolved only in recent times. 
Only the Government can do the job. 
So, I hope, the Government wilf pay 
attention to that matter allO. 
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PROF. S. NURUL HASAN: I want 
to make a submission. This has noth-
ing to do with my Ministry. 

MR. DEPUTY-SPEAKER: Yes. 
How does this come in? Thb haa 
nothing to do with the Bill. 
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MR. DEPUTY-SPEAKER: Order. 
That is sOmething i ' e~n  You have 
made your paint. Confine yourself to 
the sCope of the Bill. Pay scales of 
government servants, wakf, how do 
they come in this Bill? 
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MR. DEPUTY-SPEAKER: If it ia 
a'bout pay scales of the employees ot 
the Library, it is all right. 
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The Deputy-Speaker generally appliea 
his mind to the Bill, to every Clause 
of the Bill. Now I will point out 
certain Clauses. 
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What power do you want to dele-
gate? 

Now, take clause 9(3). What does 
it say? 

"If an officer of Government who 
is nominated as a member of the 
Board by virtue of his office is un-
able to attend any meeting of the 
Board .•• 

Very good. 

" .•. he may, with the previous 
approval of the Chairman. authorise 
in writing, any per80n to attend the 
that meeting, but the person so 
authorised shall not be entitled to 
vote at that meeting." 

What is this? After all, the purpose 
of the Bill is to enSure efficient man-
agement of the Rampur Raza Library 
and its further development on modern 
scientific lines. Suppose a memiber is 
not able to attend a meeting and he 
sends somebody to attend in his place, 
you say that he is not entitled to vote 
as he has not been given that power. 
What is this? After aU, it ia a ques-
tion ot management. It is a sim.ple 
question of management of a pubUc 
library. 

Then, you come to clause 12(1) 
where you say: 

"Subject to the provisions of sub-
Section (2), the Board may, fOr the 
purpose ot enabling it efficiently to 
perform its functions under this 
Act, appoint 'such number of officers 
and other employees as it may think 
6t." 

Who will appoint all theSe officers? 
The Board? I cannot understand. All 
the Members of the Board will assem-
ble together and appoint the officers 
and the clerks? What are you drafting? 
A Bill to be pa8Sed by the Parliament? 
It is beyond my comprehenSion. 

PROF. S. MADHU DANDAVATE: 
Do you get the translation, Sir? 

SHRl M. C. DAGA: I do not mind 
if yOU stop me. You go through every 
clause. It is the same. Then, take 
claUse 13. The 1pI"0viso says: 

"Provided that the tenure, re-
muneration and terms and condi-
tions of service of any :such person 
shall not be altered to his disadvant-
age without the previous {lpproval 
of the Central Govenunent." 

Who will do this? 

MR. DEPUTY -SPEAKER: Please 
conclude. 

SHRI M. C. DAGA: I am. finishing. 
I am not interested. I will just follOW 
your instruction-.. 

What will ,be your administrative 
expenditure? 

w *" ~ ~ ~ ~~ 
~ CfiT ~ i ~  

~' ' 'In '~i~ ~ ~  ~l q 
~q  ~~ ~ ~ '~~  (-ti ".G 
If To ~ C '  mrfT 'II;flq II q 1.<:\ I iFf) I 
SHRI M. C. DAGA: Please don't 

help your Minister for this purpose. 
Please see page 9. Clause 27(1) says: 

"The Central Government may, 
by notification in the Official Gazette, 
make rules .... 

For what? For disqualification of the 
member&h.ip of the Board. How can 
the Government make rules! Then 
you say that subject to conditions and 
restrictions laid down by the central 
Government. the Board shall function. 
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What are those conditions and restric-
tions? In one sentence, the Board is 
nothing. 

~ ~ llI1T JT'R" i 'i ~ n~  m fCfiITii" 
lir ?if. i ~' in  ~, lir Cfil"f ~  Cfi1 '~ 
Cfr;;:rT ~  f:sti)" ~~ i ~, ~ ,  

..rr i ~ i ~ ,'i'  ~l  f'fi Q:ft' ~' ~ i '·  
if; ~' ~ i:i" ~ ~ G"r?if ~ tTl!" I 

I will not be blamed for such faulty 
legislation. 

fq:; if>m;r i ~ q ~  ~ .. ;f ~ fer. 
1 9 7 4-7 5 if; ~ <:l ~~ ~ ~  ~ 

tflff ~ Cf!ir ~ ~  ~ ~ If"l..if 
~ ? 
Then, who will be the Vice-Chair-

mall? 
"Shri Syed Murtaza Ali Khan, 

for life." 
Who shall /be the Vice-Chairman after 
his death? What is the .provision? 

PROF. S. MADffiJ DANDAV ATE: 
Whoever has voice! 

SHRI M. C. DAGA: You add those 
word.s. 

~  <M!,n ~~ ~ f:ti ~  'tilt '1f 
~ ~~~ ~ ~ ~ ~ ~ § C ~ '  

'til ¥r ~ ~ f'114r ~ I W if Cfi1i 
~ 'i  ;;tt ~  ,'~ ;:;rg ":f:", ~ '  
'1r.f ~  *tt $T1i-rr ~ ~ I 

~~i  ~ "f ~ ~  '1 ,~i U~ ~ q q'~ 
~  q~, ~ i ~ ~~  ~ ifiO' ~ I 
t:f;::ft ~~' ' ~ ~~  ~ it. ~' i  

~ it q ~ I ~ ~  q-fs-
". 

fu'fq.qr ~ I ~  'fir 6lt'JPi ifDT;:r ifi ~ 
~  <t?r m:-q:; ~  ~, 737J it. fo::m: 
~  I ~l i ~ i '~ ~ ' '~ ~ 
~ ~ in '  ~  ifi f.,-o: Cf<fi ftqf 
~ -qT'.JT11. ~ ~, sr-rrl:r, 
~ if; ~ \;';?ifGf <til ~ ~ 
~ it i!r ~~ I 

THE MINISTER OF EDUCATION 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN): I am 
extrem.ely grate'ful to the hon. Mem-
153 LS--10 

bers for the support which they have 
given to this Bill. I can HSure them 
that we will do Our best in regard to 
the preservation of the manuscriPts 
the rare books and paintings and 
works of art. that we shall ensure that 
their essent'iall charaCteristics are 
preserved and maintained, 

Secondly, there were referencelt 
made regarding manwscripts finding 
their way to other countries; fortu-
nately no such com-plaint has come 
from here. But in any case one of 
the principal reasons for keeping e~ 
District Magistrate Rampur on the 
Board is that he will be able to en-
sure that adequate law !lnd order 
provision is there. Besides. the Cen-
tral Government has already suppor-
ted the cataloguing of rare manus-
cripts and descriptive catalogues 
have been prepared. In my own hu-
mble way a long time ago I prepared 
a work on the historical manuscripts 
and we are doing this work in regard 
to this descriptive list. 

One question was asked: What 
about th'e other important libraries? 
We are conscious of the need to look 
after the other important manuscript 
collections. We have B shceme to 
assist voluntary bodies and agencies 
lolting after these things. If they 
cannot look after such things for 
want of funds. if the management or 
persons concerned write to me to take 
over, I can assure, within the limita-
tion of OUr funds which are granted 
to our Ministry by the honourable 
House we will do our best in this 
regard. Among others we have a 
very important historical and very 
ancient librarY'. Saraswati Mahal 
Oriental Library, at Tanjore. It some 
points which are under negotlation 
between Govermnent of India and 
Government Of Tamilnadu are sorted 
out. Government of India would be 
able to bring a similar Bill in regard 
to that. And regarding Jan Bhandars. 
if there is any manner in which we 
can provide help or assistance we 
shall be glad to do so. Under the 
scheme of the Indian Historical Re-
cords Commission there is a Regional 
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Record Survey and Wp are interested 
in finding out whe '~ e  important 
manuscripts collections are there and 
in having upto-date list of such col-
lection •. 

Mr. Shakya said, if it was well-run 
why Government should take it over. 
From the time of the original trustee 
we have been requested to take it 
over bec.ause of the financial difficul-
ties. It was felt that if Government 
of India were to assume responsi-
bility then the financial difficulties 
would be relieved to some extent. 

15 bn. 

It hu also been suggested by my 
hon. friend about a hostel for the 
scholars; adjacent to the main build-
inng, there is another building. This 
is a very good buildi',lg. We are in 
correspondence with the Government 
of U.P. If the Government of U.P. 
would let Us have this adjacent build-
ing, then it would serVe as a wonder-
ful hostel for them. 

Regarding the building in which 
the library is housed, the Government 
of U.P. has no objection to the 
principle of Goverment of India's 
taking over that building in addition 
to the management of the library. 
The points that have been raised by 
my hon. friend Shri Daga are valu-
able. He !laid that Government should 
consult lawyers. We have, in this 
Houae, SO many very eminent and 
extremely distinguished lawyers. And 
if a person like :myself who is igno-
rant of lellal knowledge comes here, 
I hope that my hon. friends like Shri 
Dag. and others who are very know-
.1edgable will give light and will en-
able U8 not to make mistakes in 
future. 

With these few words, I commend 
this Bill fOr your consideration. 

PROF. MADHU DANDAVATE: Al-
most everyone has referred to the fact 
that we haVe made the Governor as 
an ex-o/ficid Chairman of the Board. 
I do not know what-the Governor 
is goine to do in that particular post? 

Why impose unnecet!lsarily OD the Go-
vernor the appreciation of knowledle 
and learning of Library? 

PROF. S. NURUL HASAN: The 
main reason for that is this. Because 
the Governor is holding a very 
exalted position and an august office. 

PROF .. MADHU DANDAVATE: He 
is made to do the work of recom-
mending President's Rule in the 
State! 

SHRI P. G. MAVALANKAR 
(Ahmedabad): Sir, Clause 5 says 
that the Governor of the State will 
be the Chairman of the Governing 
Body. But ClaUSe 23 says that the 
Chairman of the Governing Body will 
be acting according to the direetions 
of the Central Education Ministry. Do 
you want, therefore, the Governor of 
a State to function as per the direc-
tions of the Central Education Min-
istry? I think that it is rather 
unfortunate' that a head of a State 
should be compelled to go by the 
directions of the Education Ministry. 

PROF. S. NURUL HASAN: I can 
answer the point raised by m., hon. 
friend. He is referring to clause 23. 
It has been deliberately put· in here 
so that the Central Government can 
remain accountable to this Houlle. 
This is the :main point. Thh is an 
autonomous body. In connection with 
another institution, this HoUSe wanted 
me to do the same thing. 

SHRI M. C. DAGA: If tbere is 
something worst, then GOl"S'nment 
will not be accountable for that. 

PROF. S. NURUL HASAN: I would 
only take the time of the House if 
every time I haVe to bring in legis-
lation. In the case of a distinguished 
body, a view was expressed in both 
Houses, namely, that some structural 
change should be brought out. That 
we are unable ,to do because We have 
abSOlutely no o~e  

PROF. MADHU DANDAVATE= 
Academician should not give such a 
position to the Governor. 
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MR. DEPUTY -SPEAKER: 'l'he 
question is: 

"That the Bill \0 declare Ole 
Rampur Raza Library to be an ins-
titution of national importance and 
tQ provide for its administration 
and matters connect'ed therewith or 
incBental thereto, as passed by 
Rajya Sabha, be taken into con-
sideration." 

The motion was adopted. 

MR. DEPUTY-SPEAKER: Now we 
take up clause by clause considera-
tion. From Clauses 2 to 29, there are 
no amendments. I shall put them all 
to the House. 

The question is: 

"That Clauses 2 to 29 stand part 
of the Bill". 

The motion was adopted. 

Clauses 2 to 29 were added to the 
Bill 

ClaUSe 1- (ShOrt title ad cdmm-
encement). 

MR. DEPUTY -SPEAKBR: In 
Clause I, you have amendments. Are 
you moving: 

PROF. S. NURUL HASAN: I 
move: 

"Page I, line 5,-

fOT "1974" substitute "1975" f:z.) 

MR. DEPUTY -SPEAKER: 
question is: 

"Page I, line 5.-

OT "1974" substitute '1975 (2) 

The motion was adopted. 

The 

MR. DEPUTY-SPEAKER: 
question is: 

The 

"That clause 1, as amended, stand 
part of the Bill. II 

The motion was adopted. 

Clause 1, as amended, was added te 
the Bill. 

Enacting Formula 

MR. DEPUTy...sPEAKER: You 
have amendment to the Enactine 
Formula. Are you moving? 

PROF. S. NURUL HASAN: I move 

"Pag'e I, line 1-

for "Twenty-fifth" substitute 
"Twenty-Sixth". 

MR. DEPUTY-SPEAKER: The 
question is: "Page I, line 1. 

for "Twenty-fifth" substitute 
"Twenty-sixth" (1) 

The motion was adopted. 

~ DEPUTY...5PEAKER: 
«Iuestion is: 

The 

"That the Enacting Fonnula, .. 
amended, stand part of the Bill" 

The motion was adopted. 

The Enacting Formula, as amendecJ. 
was added to the Bin. 

The Title was added to the Bill. I 

PROF. S. NURUL HASAN: I ~ 
to move: 

''That the Bill, as amended, 
passed." 

MR. DEPUTY -SPEAKER: 
question ia: 

''That the Bill as 
passed." 

amended 

The motion was adopted 

The 

be 


